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THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT KUMAR 
PANJA): (a) According to information 
furnished by Coal India Ltd. (CIL), Bharat 
Coking Coal Ltd. (BCCL) should have been 
aware by 1986 that Plot No. 177, Mouza 
Lodna belonged to them. 

(b) Plot No. 177 Comprises of 13.5 acres of 
land. According to Coal India Ltd. (CIL) the 
value of this land at the rate prevalent at the 
time of nationalisation worked out to Rs. 
67,500. 

(d) if so, the) reasons therefor and the steps 
taken by Government in this regard ? 

THE MINISTER [OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT KUMAR  
PANJA):   (a)  No,  Sir. 

(b) Does  not  arise. 

(c) No, Sir. The letters of Deputy Chief 
Labour Commissioner are by and large  
replied. 

(d) Does not arise.  

(c) to (e) According to CIL, the ownership 
of this plot could not be ascertained earlier for 
want of title deeds. B.C.C.L. have since won 
an Eviction case in the Court of Estate Officer. 
However, the other party has gone into appeal 
in the court of Distt. Judge and the matter is 
sub-judice. 

Attending the proceedings of Regional 
Labour Commissioser's Office by Senior 

BCCL Officers 

1250.   SHRI   RAMACHANDRAN   PIL- 
LAI: Will the Minister of COAL be pleased to 
state : 

(a) whether it is a fact that no senior officer 
of the B.C.C.L. capable of taking decision 
attend conciliation proceedings at the 
Regional Labour Commissioner's Office ; 

(b) if   so,   the  details  thereof; 

(c) whether it is also a fact that even the 
tetter of the Deputy Chief Labour 
Commissioner is not replied; and 

 


